Directorate General of Foreign Trade
(PRC Section)

Minutes of the Policy Relaxation Committee Meeting
Held on 10.09.2020 under the Chairmanshig of Shri Amit Yadav,
Director General of Foreign Trade

Meeting No.10/AM21 held on 10.09.2020

The following members were present in the meeting:

1. ShriR.P. Goyal Addl. DGFT
2. Shri Vijay Kumar Addl. DGFT
3. ShriSBS. Reddy Addl. DGFT
4. Shri Satyan Sharda Addl. DGFT
5. Shri Hardeep Singh Addl. DGFT
6. Shri Anil Aggarwal Addl. DGFT
7. Shri Rajbir Sharma Jt. DGFT

m Name of the firm Case No.
Bl 55 M/s.Heemankshi Bakers Private Limited, Hyderabag -_
2. M/s. Jain Farms Fresh Foods Ltd., Maharashtra
3. M/s. Sri Saravana Mills Pvt. Ltd., Tamil Nadu
n“
M/s. Tams Fine Ceramics Pyt Ltd., Chennai “
y M/s. Jain Farms F Ltd., Maharashtra

I Cargo Berth Private Limited, New

Case No. 01 M/s. Heemankshi Bakers Private Limited, Hyderabad
F. No. 01/60/162/805/AM20/PRC

PRC Meeting No.10/AM21 dated 10.09.2020
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from the date of  online submission of DFIA  application
No.09l731076100035IAM17 dated 04.11.201s,

Decision: The Committee examined the case in detail and discussed it. |t was
observed that €Xxports have been made within the quantity and value applied for in
the application in the first place. In view of justification provided by the firm along with
report received from RA, Hyderabad. it decided to accede to the request and allowed
DFIA benefit against the €Xxport made beyond 12 months from the date of online

file number is mentioned in the shipping bills. Late cut, if any, on the entitlement will
be decided as per Policy/HBP provisions. The firm shall approach RA within 30 days
from the date of uploading of the minutes of meeting.

(Action: ApplicanthA-Hyderabad)

Case No. 02 M/s. Jain Farms Fresh Foods Ltd., Maharashtra
F. No. 01/60/162/77/AM21/PRC
PRC Meeting No.10/AM21 dated 10.09.2020

The applicant stated that out of the tota license value of Rs.17,45,136/- they have
utilized for import duty valued of Rs.4,36,141/- and balance amount of
Rs.13,08,995/- is not utilized because their license handling concern person left the
job without any handing and taking over the documents Ipapers. After that they had
appointed a new person for same assignment and he has not seen immediate!y back
log pendency. Hence, requested for revalidation of 12 months.

(Action: Applicant)

Case No. 03 M/s. Sri Saravana Mills Pvt. Ltd., Tamil Nadu
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F. No. 01/60/162/105/AM21/PRC
PRC Meeting No.10/AM21 dated 10.09.2020

Subject: To allow MEIS benefit against 15 shipping bills.
The applicant stated that they had exported 95% Cotton, 5% Elastane SJ knitteg
fabrics 180 Gsm under Chapter-3 Scheme for MEIS benefits in 15 shipping bills

from 20.03.2019 to 09.07.2019. Declaration of intent has been mentioned with Yes in
the reward column. However, inadvertently, they had not mentioned the correct ITC

(Action: Applicant)

Case No. 04 M/s. James Warren Tea Limited, Kolkata
F. No. 01/60/162/76/AM21/PRC
PRC Meeting No.10/AM21 dated 10.09.2020

03.07.2015, (i) 1823542 dated 16.07.2015, (iii) 1902773 dated 20.07.2015, (iv)
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the above mentioned 13 Shipping  Bills  in lieu of cancelled MEIS
LicenceNo.O219017646 dated 11.12.2015 issued to them against said Shipping Bills,
without any late cut NIC/EDI will also make these shipping bills available for
reapplying of MEIS. The firm shall approach RA within 90 days from the date of

uploading of the minutes of meeting.
(Action: Applicant/EDJ/ RA-Kolkata)

Case No. 05 M/s. Tams Fine Ceramics Pvt. Ltd., Chennai
F. No. 01/60/162/585/AM19/PRC
PROC Meeting No.10/AM21 dated 10.09.2020

(Action: Applicant)

Case No. 06 M/s. Jain Farms Fresh Foods Ltd., Maharashtra

F. No. 01/60/162/78/AM21/PRC

PRC Meeting No.10/AM21 dated 10.09.2020

Subject: Revalidation of MEIS License No.0319135806 dated 14.11.2017.

The applicant stated that out of the tota] license value of Rs.29,00,028/- they have
utilized for import duty valyed of Rs.21,56,306/- and balance amount of
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(Action: Applicant)

Case No. 07 M/s. Vizag General Cargo Berth Private Limited, New Delhi
F. No. 01/60/162/886/AM20/PRC

PRC Meeting No.10/AM21 dated 10.09.2020

Decision: The Committee reviewed the case on the basis of submission made by the
firm and discussed the matter at length and it decided to refer the issue to PC-3

(Action: PC-3 division IAppIicant)

Case No. 08 M/s. Glamindia Knit Designs, Tirupur
F. No. 01/60/162/206/AM19/PRC
PRC Meeting No.10/AM21 dated 10.09.2020

Subject: Condonation of delay in filing the application (RA file No.
32!21/092/80079/AM1 7 dated 30.09.2016) for Incremental Export Incentive.

The applicant stated that they had fileq online application for IEIS as per instructions
on 30.09.2016 well within the time frame of 36 months from 01.04.2014. However,
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RA, Coimbatore rejected their request vide letter dated 19.01.2018, stating that the
firm have submitted the application after 36 months from the LET export dated.

will continue to apply. Late cut, if any, on the entitlement will be decided as per
Policy/HBP provisions. The firm shall approach RA within 30 days from the date of
uploading of the minutes of meeting.

(Action: ApplicanthA-Coimbatore)

Case No. 09 M/s. Karamhans Food Pvt. Ltd., Jammu
F. No. 01/85/171/002/AM19/DES-V/|
PRC Meeting No.10/AM21 dated 10.09.2020

Subject: Condonation of requirement of prior fixation of Norms under Para
4.11 of FTP & Para 4.06 of HBP and regularization of import & export already
made against Advance Authorization No.1810004332 dated 14.06.2018 based
on SION E-134.

This case is referred by NC-VI. The applicant stated that they had submitted an
application for issue of advance authorization under Para 4.06 of HBP-2015-20 for
export of Shelled Walnuts Edible Kernels Juglan Regia against import of Wallnut in
Shell Juglan Regia Species. The import item falls under ineligible category of items
under Para 4.11 of FTP for import on self-declaration basis. As such prior fixation of
norms was required for issuance of advance authorization before execution of import
and export. But before the norms committee could fix the norms RA, Jammu had
issued Advance Authorisation N0.1810004332 dated 14.06.2018 against the above
mentioned application of the firm inadvertently for import of 326.530 MT of Walnut in
Shell for export of 160.00 MT of Walnut Kernel. After receiving the license, they have
started import/export and completed the required quantity of import and export as per
the authorization, duly certified by CA. Their request is for regularization of
imports/exports made as concerned NC has fixed norms in the meanwhile.

Decision: The Committee after having examined the case in detail, decided to
condone the requirement of prior fixation of Norms under Para 4.11 of FTP & Para

4.06 of HBP and accept regularization of import & export already made against
Advance AuthorisationNo.1810004332 dated 14.06.2018 based on SION E-134.

(Action: Applicant/RA-Jammu) k@v‘ Bt
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Case No. 10 M/s. Hyundai Motor India Limited, Sriperumpudur (TN)
F. No. 01/60/162/79/AM21/PRC
PRC Meeting No.10/AM21 dated 10.09.2020

(Action: Applicant)

Case No. 11 M/s. Sai Industries Pyt. Ltd., Kolkata
F. No. 01/60/162/84IAM21/PRC
PRC Meeting No.10/AM21 dated 10.09.2020

Subject: Second EOP extension against Advance Authorization No.0210208113
dated 09.01.2018.

payment of composition fee @ 1% Per month of the extension period granted, on the
unfulfilled FOB Valye. The firm shal| approach RA concerned within 30 days from the
date of uploading of the minutes of meeting.
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(Action: ApplicantfRA-Kolkata)

Case No. 12 M/s. Goan Fresh Marine Exports Pvt. Ltd., Karnataka
F. No. 01/60/162/83/AM21/PRC
PRC Meeting No.10/AM21 dated 10.09.2020

data amendment transmission is not feasible. Accordingly, it found no merit in it and
hence decided to reject the request of the firm.

(Action: Applicant)

Case No. 13 M/s. Goan Fresh Marine Exports Pvt. Ltd., Karnataka
F. No. 01/60/1 62/82/AM21/PRC
PRC Meeting No.10/AM21 dated 10.09.2020

Subject: To allow MEIS benefit against 25 shipping bills where declaration of
intent in reward column of shipping bills have been mentioned as “N” instead

The applicant stated that while they try to apply for MEIS consist of 25 numbers of
shipping bills worth FOB Rs.101807819/- and license value of Rs.5340888/- (credit
rate @5%) they had noticed that the amount in FOB column showing only for
Rs.34585520/- and Duty Free Credit Entitlement as Rs.1694669/-. They had
approached RA, Bangalore and after verifying the shipping bills informed them that
on shipping bills in the reward item box for some products are marked as “No”. Due
to this that particular products and their FOB will not reflect on DGFT repository. After
several follow ups with DGFT, shipping bill starts to effect late cut @ 2% on their
claim and if they wait further, the late cut will be increase to 5% and that will be a
huge loss for them. On 25.01.2017, they had submitted MEIS application for of
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08.12.2015.

Decision: The Committee went through the statements made by the firm and
discussed the matter at length and it decided to refer the issue to PC-3 Division for its
eXamination and resolution

(Action: PC-3 division lApplicant)

Case No. 14 M/s. Sterlite Power Transmission Limited, Maharashtra
F. No. 01/60/1 62/516/AM20/PRC
PRC Meeting No.10/AM21 dated 10.09.2020

Subject: Revalidation of two Advance Authorization No.0310818549 dated
16.01.2018 and 0310818561 dated 17.01.2018.

As a result of discussions in the |ast PRC, firm has submitted evidence of flooding
along with photographs.

Decision: The Committee examined the case in detail ang in view of justification
provided by the firm, it decided to accede to the request and allowed revalidation of
Advance Authorization No.0310818549 dateq 16.01.2018 and 0310818561 dated
17.01.2018 for a further period of 6 months from the date of endorsement. The firm
shall approach RA within 30 days from the date of uploading of the minutes of
meeting.

(Action: ApplicanthA-Mumbai)

Case No. 15 M/s. Bharat Forge Limited, New Delhi
F. No. 01/93/1 80/67/AM16/PC—2(B)/(01/60/162/678/AM19/PRC)
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PRC Meeting No.10/AM21 dated 10.09.2020

parts by them and displayed a Garuda 105, 3 105 mm/37 calibre gun in Defence
€xpo. At the Defense Expo, the Defense Arm: Electronics ang Mechanical
Engineering School, Vadodara (EME) expressed interest in buying the displayed
goods, resulting in issye of supply order dated 30.05.2014, Subsequently, Customs
Duty Exemption Certificate (CDEC) dated 1111 2014 was issued to them specially
referring to the parts imported vide ATA Carnet. The hardware parts so imported,
after assembly with in — house manufactured parts by them have been assembled

Defence.

(Action: Applicantflmport Cell-ILS)
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